CENTRAL ADMINISTRATIVZ TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD.

O0.A. Noe 123 of 1997
This the 25th day of November, 2002
HON'BLE SHRI M.P. SINGH, MEMBER (A)

Triveni Prasad, son of Sri Ram Naresh
Telephone Bxchange Compound Dehradun,

....Applicant
(By Advocate : Shri R.C, Sinha)

Versus

1¢ Union of India, through
Chief General Manager,
Telecom (W), Dehradun,

2, Oistrict Manager, Telecom Uehradun,
56, Subhash Road, Oehradun,

3. Uistrict Engineer, E-10-B Exchange,
Pafer Nagar, Denradun,
(By Advocate : Shri S.C. Mishra) esssoespondents

OROER (DRAL)

In the present application, the applicant has sought
a direction to set aside and quash the orders dated 8.2,1996
and 25.,3,1996 (Annexure A1 and Annexre A2 respectively) and
has sought further direction to the respondents to consider
the case of the applicant for regularisation gfter computing
the seruces of the applicant from 1.12,1985 with ail cunseq=

uential benefits,

2. The brief facts of the c,se, as submitted by the
applicant, are that the applicant was appointed as Labourer
on daily wages by Assistant Engineer Wireless, UJdhradun w.e.f.
1¢12,1985, He was removed from service w.e.f,15,8,1987,
Aggrieved by this, he has filed a case No.121/89 in the
Central Govt. Industrial Tribumal, New Oelhi., The Tribunal
gave its award on 8,5,1991 allowing the applicant's claim,

The applicant was reinstated or taken back in service w.e.f.

1.12,13991.,

3. The contention of the applicant is thgt since he was
engaged wWe2.fe 141241985, he should be regularised in the

“wn ci«h%wﬁ PMMI &
post of Mazdoor after taking into account J i i ;

WeBef e 161241985, According to the applicant, cthe period



(2) Zj§§:>

of break in service, ie from the date of removal from
service (15.8,.,1987) till the date of reinstatement in
Ml Thy& ane 5)"-
service (1.12.1991),should be condoned for all purposes, as
he has been reinstated in service in pursuance of the Central

Govt, Indusctrial Tfibunal's award dated 8.,5.1391 in case No.

121/1989,

4, On the other hand, the contention of the learned counsel
for the respondents is tnat the applicant was disengaged on
15.8.1987 and he was taken back in service W.8efe 1¢12.1391¢
The period from the date of removal from service till the
date of reinstatement in service is more than one year, as
such the same cannot be condoned. This period cannot be

counted towards seniority and for the purpose of regularisation,

5, Heard learned counsel for the rival cuntesting parties

and perused the material placed on record,.

Be It is not disputed that the applicant has been engaged
Wecefe 161241985 and his services were terminated wee.fe
{5.841987., Thereafter he was reinstated in service uw.2.fe
1¢12.1991 in pursuance of the aforesaid Tribunal's award,
therefore, the period from the date of removal from service
till the date of reinstatment in service is required tc be
condoned by the respondents aind the said period is required
to be taken into consideration for the purpose of regulari=-

sabtion wie.fe 1+12,1988,

T For the reasons recorded above, the orders dated 8.,2,96
and 25,3.,956 (Annexure A1 and Annexure A2 respectively) are
Quashed and set aside, The respondents are directed to
consider the cgse of the applicant for regularisatiun after

taking into account his service rendered by him wee.fele12,85,

84 The present OA is disposed of in the aforesaid terms.
There shall be no order as tu cust,
(m.g.%gin%ﬁﬁ
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